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INTRODUCTION

I, the Chairman of Estimates -Committee having been authorised
by the Committee to submit the Report on their bebalf, present this
Eighty-fifth Report on the Ministry of Works & Housing - Delhi
Development Authority—Part 1.

2. The Estimates Committee (1983-84) took evidence of the repre-
sentatives of the Ministry of Works & Housing on 20, 21 September,
1983, 24, 25, 26 October, 1983, 5, 6 January, 1984 and 21 March, 1984.
The Committee wish to express their thanks to the officers of the
Ministry for placing before them the material and information which
they desired in connection with the examination of the subject and giving
evidence before the Committee. ‘

3. The Committee also wish to express their thanks to Shri M. N.
Buch, Director General, National Institute of Urban Affairs and former
Chairman of DDA and Shri M. W. K. Yusufzai, former Vice-Chairman
of DDA for furnishing memoranda to the Committee and also for giving
evidence and making valuable suggestions. -

4. The Committee also wish to express their thanks to all other
institutions, associations, bodies and individuals who furnished memo-

randa on the subject to the Committee.

5. The Report was considered and adopted by the Estimatcs
Committee (1984-85) on 4 May, 1984.

6. For Facility of reference and "convenience the recommenda-
tions and obscrvations of the Committee have been printed in thick type
in the body of the Report and have also been reproduced in a consolida-
ted form in the Appendix to the Report.

BANSI LAL
. New DELH; v Chairman.
May 7, 1954. Estimates Commitiee.

Vaisakha 11, 1906 (S)

, (vii)



REPORT

ROLE AND FUNCTIONS

'A. Formulation of Master Plan

1, Delhi Development Authority was set up under the Delhi
Development Act, 1957 which came into force on 30 December, 1957,
This Act set up the Delhi Development Authority, the main object of
which was *“‘to promote and secure the development of Delhi according
to plan”.

2. Section 6 of the Delhi Development Act, 1957 which crystatises
the main objectives and powers of the Authority is reproduced
below 1= :

“Thc objects of the Authority shall be to promote and secure the
development of Delhi according to plan "and for that purpose
the Authority shall have the power to acquire, hold, manage
and dispose of land and other property, to carry out building,
engineering, mining and other operations, to execute works in
connection with supply of water and electricity, disposal of
sewage and other services and amenities and . generally to do
anything necessary or expedient for pnrposes of such develOp-
ment and for purpose incidental thereto :

Provided that save as provided in- this Act, nothisg con-
tained in this Act shall be construed as authorising the: disre-
gard by the Authority of any law for the time being in force.”

3. The Delhi Administration issued a Notification for acquiring
about 34,000 acres of land in Delhi. On 2nd May, 1961, the Govern-
ment of India also issued orders approving a scheme known as ‘‘Scheme
for Large Scale Acquisition, Development and Disposal of land in
Delhi” _for control on land values in the urban areas of Delhi and Iaid
down broad policy guidelines for that purpose. It also set up for the
first time a Revolving Fund of Rs. 5 crores for the administration of the
Scheme., Also 16,000 acres of additional land were notified for lcqum-

tion in 1961.
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4. After publishing the preliminary notifications and hearing
objections, the Government of India finalised a Master Plan for Delhi
as submitted by the Delhi Development Authority and it was brought
into force with effect from Ist September, 1962. Thus, for the first time,
the Plan of action for the development of Delhi on a 20-year perspective
from 1961 to 1981 came to be enunciated. The Muster Plan demarcated
the limits of urban Delhi, indicating the land uses within these limits,
and also set out broadly the pattern of action to be taken for the deve-
lopment of régions around the National Capital and the rurat ateas:of
the Union Territory ef Délhi.  This valuable document was the résulti of
a seties of work studies prepared by a team of experts fromy sevéral
disciplines and reflected the future pattern of urban development with
rafesence to the schemes brought out in the Master Plan.

5. A second Master Plan for Delhi covering the period 1982-2 000
AD is under preparation since 1977.

& The Cohamitterr regret: tirut thourgh: thid- exercise to- prepare the

- SYboi  Masiter P f9r Dodhi covering the pericd 1982-2080 AD com-

Mittlend i far Duck ag 1977, it haw yel td twlte shape. They would like

cdilosived siepy Bding: talten. by the DDA and all other authiorities concer-

" helF 00 tupRte- thie tasd so thut a Dlue print fur the Second Master Plan
for DY i avaftable byt enll of 1904,

B. Dcvelapment of Land:

7. Qut of the land'acquired, the land developed:in Delhi so far
‘hwid bren ws undbr :—

Total Total Overall
B use Aree  DDA’'s Share  Area Short DDA's
tobe  for develop-  develo- fall Achieve-
developed ment ped by ali ment
agencies
Residedtial 30,000 22,330 16,238 45.87% - 715%
Industrial 4,800 2,700 2,148.51 55.13% 56%
Commercinl 1,900 8,600 44229 -76.72%

Horticulture 25,000 7,230 7,109.00 71.56%
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8. During evidence, DDA’s Vice-Chairman pointed out .that :—

“The Delhi Master Plan of 1962 had visualised development of
30,000 acres of land for residential purpose 4,800 .acres
for industrial purposes 1900 acres for commercial purposes
and 25,000 acres for horticulture. This development was
to be undertaken by the DDA, MCD Delhi Administration,
Central Government Deptt. etc. Delhi Administration placed
at the disposal of the DDA 47 ,054 acres of land. This was
developed. The break up is 22, 330 acres for ruldentidl ﬂ 800
for industrial, 8,600 acres for commercial and 721 acrel Ybr
horticulture and 6194 acres under stay orders.”

-9, Asked how the land devgloped hy Delhi Develonment, AMROriy
forsesidential purposes.i. &. 22,330 acres had begp nmm the vitpaw
s the fallowing data : — .

) .Gooperatixe Blotted 46,500, 0000

£i) Rghini Scheme 359 .

(iii) DDA Plotted 100

(iv) Coapesative Groyp,Housing 4,590
Societics

) DDA Group Housing ' 4,500 )

(vi) Land Utilised for re-settlement/ .90
Slums. - e e

Total 22,330 acres

40. The Committee enquited whether .a _person whose land migy-
suring upto one acre in a.-ryral area is acguued, is allqltcd an altema-
itive developed plat:by DDA, and .if so, of what size. In reply, ‘DDA’
Vice Chairman, stated that :—.

“The size of the alternative plot being offered is 407, of the land
acquired, subject to a meximum of 250 yards, sthe mipimum
size of the plot is 125 5q. yards.”



4

11.  Asked if all the applicants of this category had been allotted
alternative plots by DDA, the witness revealed :—

*“Upto January, 1983, 1095 applications for allotment of alternative
plots were received and in 1933 plots have been given
to 890",

., 12 The Committee note that out of a total area of 61700 acres of
land to be developed in Delhi, the area earmarked for development by
DDA was40860 acre, comprising 22330 acres for residential purposcs, -
2700 acres for industrial purposes and 8600 acres and 7230 acres for
commercial and horticulture purposes respectively. The Committee
were informed that the DDA’s achievement in regard to the development
of land adsighed to it has been 78 per cent in the case of ldnd -for resi-
dential parposes and 50 per cent of thit' earmarked for industrial phi-
poses. The achievement in regard to the deVelopment of land for' ‘horth-
caltare and commercial purposes have not been indicated to the Com-
litee. ‘“T¥e Committee underline the noed for accelerated development
of land for residential purposes to, at least to some extent, mitigate the
problem of shortage of housing in the Capital which has csused pheno-
menM tise In rents for residential a ccommodation.

13. - The Committee would also like the Ministry of Works and
Housing, the Delhi Administration and the DDA to make concerted
spproach to tackle the housing -shortage in Delhi which has assumed
gigaatic proportions, and acquirc and develop more land for residential

nmm :

-

14 The Committes find that out of a total of 25000 acres of
lind to be 3eveloped for horticulture purposes by different agencies In
Dejbi_including the DDA only 7109 acres have been developed so far.
The Committee would like the Ministry to see that the programme for
development of land for herticultaral purposes, on which depends the
‘health and environment of the inhabitants of the Capital, is accelerated

and completed early.

© 18, The Committo; also find that as much as 6194 acres of land
{s under “Stay orders” issued. by Courts and therefore no development
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is possible in respect of this land. The Committee would like the
Ministry of Works & Housing to pay special attention to getting the
stay vacated wherever possible.

16. The Committee are informed that the size of alternative plot
being offered to land owners whose land is acquired by the DDA is 40
per cent of the land acquired, subject to the maximum of 250 sq. yds
and the minimum of 125 sq. yards. The Committee feel strongly that
the alternative plot offered should be adequatc in size to meet the
minimum needs of the land owners whose land is acquired. They would
accordingly like the Ministry to conmsider a suitable upward revision of
the maximesm and minimum size of the alternative plot allotted to land

holders.

17. The Committee would also like the Ministry to issue jastruc-
tions for speedier disposal of applications for allotment of alternative
plots and payment of compensation to the land owners whose laad
is acquired. ’ '

C. Formulation and Execution of Housing .Projects/Schemes

18. - The Ministry of Warks and Housing has, in a Note, claimed
that DDA has been able to provide approximately 7.55 lakh dwelling
units to cater to about 3 million population 80 . far. As per long term
assessment of housing requirements, accommodation will be required for
an additional population of 60 lakhs during the next two decades for the
backlog and incremental population aggregating to 80 lakhs by
2001...AD.

19. The cost of development of land and construction of Dwelling
Units far this backlog will be around Rs. 12,000 crores. For the Sixth
Plan, the requirement comes to Rs. 2,500 crores. As against this, the
Sixth Plan had provided 8 sum of Rs, 150 crores only for hpﬁsing.
Similarly the total outlay proposed for the Urban Development Sector
of Sixth Five Year Plan for Delhi is Rs. 124 crores. The Ministry has
also pointed out that availability of 80,000 acres of urbanisable land is
questionable. As such the public expenditure outlays eavisaged
cannot even touch the fringe of the roquirements. DDA, it has been
stated, is being geared to mest the demand for housing to the extent of
40,000 units annually.
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20. Even with a capacity of 40,000 dwelling units DDA will be
able to construct 1/10th of the dwelling units required to clear the
backlog and provide for additional population,

21_. Asked as to haw the backlog of dwelling units as well future
housing requirements are proposed to be met, Vice-Chairman, QDA
cxplained : —

“Including the present backlog which has becn estimated to be
of the order of 3 lakb dwelling units, the total requirements
over the next 20 years for which we are now planning would
be of the order of 16 lakh dwelling nits which we are anti-
cipating. Thus on average, you must have 80.000 dwelling
units. About 32 per cent of the requirement will be met by
the following methods. One is the construction of houses
on individual plots. Then, the density has beea increased by
allowing Barsatis. That will also improving the sjtuation.
Further, there are the employers housing schemes ‘of the Cen-
tral out the Delhi Administration, the Delhi Municipal
Corporation and other local bodies. There ig also the housing
‘schemye under taken by the slums Department. Again, in
the various colonies, floors will be added and additional
accomwodation willibe created.. Now, aut .of the .remaining
68per cent, about 15 per cent will be met by the plots which
‘ave'to be built, giving about 20;000 dwelling iuaits. That will
furiser augmant the:housing.

32. TheCommittec wanted to know the :DDA's :preseat capacity
for construction of dwelling units. In reply, the witness said :

“The DDA has a capacity at the moment of about 20,000 to
25,000 units which we can raise to 40,000 .units.”

23, Asked if in view of DDA’s mcapacxty to meet tho growing
shonnge of dwelling units, a stage had not been reached when reputed
private colonisers of Delhi should also be allowed to develop land coﬂ-
struct houses, the witness pleaded :—

“There was a working Group in:the Ministry of Works and .Hous-
ing with which the DDA was associated and certain -gaide-
lines wero:issued and we are trying to process-them. Develop-
ment of land should continue with the public agency. We
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could associate them to use their financial and organigational
ability. It is only at the academic stage. We have yet to take
to a policy decision to give them organised chunks of land,
according to priority set by Government regarding economi-
cally weaker sections of society.” '

24. As obvious result of backlog in housing for various seétions
of population has been non-conforming growth in Delhi. In this con-

nection
that :—

(i)

(i)

(iii)

the Ministry of Works and Housing have reported

The number of squatter families have increased from 12,749
in 1951 to 1,20,000 including one Inkh families living in
about 500 Jhuggies clusters. Although in an unprecedent
step in 1976, most of Delhii’s squatters were reseitled in the
dévéloped ‘‘Reisettlement Colonies,”” new clusters of squat-
tets Have cofe up again in various parts of the city ; in
Delhi squatting, sfum probieths anitidfomnal seotor menace
apptars (0 be unedding ;

the number of unauthorised colonies in Delti has gone up
from 110 in 1961 to more than 600 in 1983,

The total population. living in “‘sub-standard conditions”
in Delhi is approximately 44 lakhs i.c. 70 per cent of the total
population. The break up of this population is as under :—

Population

(in lakhs)
(@) Unauthorised colonies 14.0
(b) Notified Slum Areas 16.0
¢) J.J. Clusters 6.0
(d) Rural Villages. 6.0
(¢) Urban Villages 20

— et

4.0

- p———
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It has been stated in a memorandum submitted by a non-offi-

cial organisation to the Committee that :—

“the

role of the DDA in implementing the plan emanated basically
from the (a) Delhi Development Act, 1957 which gave a
very wide and hence a vaguely termed mandate to the DDA
for promoting and securing development of Delhi according
to the plan and the (b) Work studies relating to the prepara-
tion of the master Plan to the DDA. This meant that it was
basically expected to oversce the implementation of the Plan
by various action agencies, coordinate their operations
and bring to the notice of the Govt. of India any lapse
on the part of the multiple action agencies in correcting the
aberrations in plan impleraentation .....

DDA has become unwieldy. because of its sheer size brought

26.

about by manifold increase in its activities and heace the per-
sonnel. The functional demain of DDA should. therefore, be
pruned by taking away the housing activity and slum im-
provement from it, and handing it over to a housing board
and the slum improvement board to be constituted specifically
for these purpose as is the situation in various states. DDA
should be cngaged only in the programme of land development
and enforcement of Zoning regulations.”

During the evidence, on Ex-Chairman of D.D.A. cited the

following reasons for DDA's failure to achieve its primary ob-
jective :—

(i) DDA’s failure to develop its own capability so to be able

(ii)

21.
to :—

to plan, to monitor plan implementation and to bring about
quin-quennial reviews of the Plan.

Tt downgraded its planned function and instead entered into
actual function of taking over land, building engineering
inputs into it in terms of infrastructural development of the
1and and then selling it, thereby altering the perspective and
developing a vested interest.” .

Another Ex-Chairman of DDA attributed DDA's failure

“Indulging in spectacular achievement to attract publicity such as

maintain a big horticulture department, dispensaries, deer park,



¢ 9

picnic huts, forests, building up of stadia and maintaining them
at huge costs etc.

28. An Ex-Vice Chairman of D.D.A. urged, in his memorandum,
that this body should act as an appex organisation for plan formulation,
plan monitoring and evaluation of the working of various agencies in
Delhi in order to ensure that they function within frame work of the
Plan. It has, therefore, been suggested to the Committee inter

alia that : —

“In the matter of slum improvement and clearance there should be
a separate board which must deal with house repairs, slum
improvements and slum resettlements. This board would also
function within the ambit of the plan prepared by the DDA.

29. The Committee asked if considering the shortfalls in develop-
ment of land and backlog in housing, it would not be better to have,
like Bombay, a separate Board for housing and a separate agency for
Slum Clearance. In reply, the Secretary, Ministry of Works and Housing

said in evidence :

“We did examine this matter and we found that Delhi system has
some advantages and we have tried to evolve which is the best.
Sir, so far as policies are concerned the DDA headquarters
are to be involved but without losing integrated development
of land executive function can be decentralised. We are attempt-
ing on tbis line. As far as slum clearance is concerned here
for slum clearance we need land and, as such, integration
with DDA is useful. Previously another organisation was
doing it and then it got transferred to the DDA. After this,
the tempo of the work is higher, I should say.”

30. The Committee asked that when having a separate Housing
Board had proved successful in metropolitan cities like Bombay, Calcutta
and Madras, why in Delhi the function of housing and Slum Clearance
had been tagged on to D.D.A. In reply, the witness said “‘Calcutta
has not done well.”

31. The cost of constraction of dwelling onits for the backlog and
incremental population of Delhi aggregating 80 lakhs by 2001 has
been estimated to be around Rs. 12,000 crores. For 6th Plan the pro-
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rata requircment is estimated as Rs. 25.00 crores. Against this the
6th Plan had provided a sum of Rs. 150 crores only for Housing. The
total outlay proposed for urban development sector of the 6th Five Year
Plan for Delhi is Rs. 124 crores only. DDA has thereforc been called upon
to gear itself to meet the demand only to the extent of 40000 dwelling
upits annually. The Committce consider that the target of making avalil-
able 40000 dwelling units annually is too small to make a dentin the
housing problem in the Capital.

32. The Commitlec are informed that a working group in the
Ministry of Works & Housing has recently considered the question of
utilising the technical and financial resources of private colonisers In the
programme for housing in Delhi. The guidelines issued as a result there-
of are being processed. The Committee consider that, keeping in view
the resource constraints limiting the performance by public agencies, the
financia', technical and organisational resources in the private sector of
building houses may be utilised and suitable schemes of housing farmed
out to reputed colonisers.

33. The Committee are of the firm view that Delhi Dcvelopment
Authority has been burdened with a variety of functions so much so that
‘it has lost its direction and sense of priorities. It has also become una-
wieldy .in size posing problems of management and administration. The
Committee, therefore, feel that.a fresh look is necessary on the role and
functions at present being discharged by the DDA. They are of the
opinion that some of the functions such h:s housing and slum improve-
ment/clearance could conveniently and bencficially be taken away from
the DDA and entrusted to separate bodies. In this context the Committee
would suggest the setting up of a Housing Board and a Slum Improve-
ment/Clearancc Board for Dclhi on the pattern of those existing in Bom-
bay to take over from the DDA the respective furctions. The Committee
would like the Ministry of Works & Housing to seriously consider this
matter and inform the Committee of the decision taken.

D. Allotment of land to Cooperative Societies

34. Asked about the progress ma.le in allotment of land to co-
operative societies, DDA’s Vice Chairman claimed :—

‘*We have in the last few months allotted 950 acres of land to 424
societies. The possession has been given to 271 Societies
covering as much as 676 acres of land."
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35. The Committec asked if it was a fact that land had been
allotted only on paper because persons had already built unauthorised
structures or Jhuggies thereon. 1In reply, the witness conceded : —

*‘there are certain areas where there is minor encroachment here
and there. This has taken place because land acquisition pro-
cedure takes a very long time. Most of the land is around the
villages. The village abadi keeps on extending. But the fact
remains that the land allotment was made to these societies and
we are making continuous efforts to have the land cleared of

encroachments.

36. Dealing with the specific case of Kaikatiya Society, the wit-
ness revealed :—

“it is truc that a very large area there has been squatted upon by
encroachers. There were few pockets where stay injunctions
have been obtained from the courts also. In such cases,
squatting has taken place. We have shifted the place in the
case of Kaikatiya Society; we havc taken a decision and we
are shifting across the road where surplus land is available to
us where there is no encroachment. The demarcation has been
done and the possession will be handed over soon. It will take

about a month or so.”

37. The Committec arc informed that out of 424 Cooperative Societies,
to whom land was allotted by DL A, only 271 Socjeties have been actually
given ‘possession of the land allotted to them.  The remaining societies
have not been given possession of land on account of encroachwment over
the land and also because, as pointed out by the Vice Chairman, DD \
“acquisition procedurc takes a very long time”. The Committee are
unhappy at this situation. ‘They would likc to be informed as to how land
was allotted to the Cooperative Societ'es when it was not actually in the
possession of the 1. DA. The Committee would also like to know whether
the societies which h:ve rot buen given the possession of land allotted to
them have actually paid the cost of land to the DDA. If that be the case,
it is only reasonable that th: DDA should pay to the Societies adequate
interest thercon untill the posses-ion of land is handed over to them. is
any case, they would like the DDA to give possession to the Societies of
the land allotted (0 them without undue delay or alfot and make available

to them alternative sites



(W)

12
E. Allotment of Flats to Special Categories

38. The Public Accounts Committee in its 18th 'Report (7th Lok
Sabha) had expressed dissatisfaction with the prozedure being followed
by the Delhi Development Authority in making out-of-the turn allot-
ment of plots/flats on compassionate grounds and had suggested that
cither the system should be dispensed with or firm criteria for entertain-
ing applications should be laid down. The Committee of Experts
appointed by the Government to examine the working of the Delhi
Developments Authority (known as the Baveja Committee) had recom-
mended that ad hoc allotment to unregistered persons and organisations
should be immediately stopped. '

39. The matter was considered in the Ministry in the light of the
recommendations of the Public Accounts Committee and the applica-
tions pending with the DDA for allotment of houses and following
criteria were laid down by the Ministry in their letter dated No.K,20011/
6/80-DDV-A dated 12-2-1982 :

(i) The power to sanction out of turn allotment of plots/fats
shall vest only with the Chairman, Dzlhi Development Autho-
rity;

(ii) Such allotments shall be made oniy on grounds of extreme
compassion and hardship;

(iii) Out of turn allotments shall be made only to persons who are
registered under the Authority under any of its registered
schemes;however, this condition may be relaxed in the case of

widows;

(iv) The total number of out of turn allotments made in any
calender year shall not exceed 0.5 percent of the total number

of plots/flats allotted during that year;

(v) The plot allotted on out of turn basis shall not exceed 200 sq.
yds. in area.

40. The Government also decided that the Delhi Development
Authority shall forward to the Ministry a quarterly statement indicating
the names of persons to whom the out of turn allotments are made, the
location and other particulars of the plots/lats to allotted to these
persons and the grounds on which these allotments have been made.
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41. Ministry of Works and Housing have intimated that Special
Self-Financing Scheme and General Housing Scheme for  Retired/
Retiring Public Servants were announced from 7th Jan., 1981 to 7th
March, 1981 and 22nd May, 1983 to 22nd July, 1983 under self-financ-
ing and from 15th Dec., 1982 to 15th February, 1933 under MIG, LIG
and Janta Scheme.

42. The payment in respect of houses under sclf-financing schemes
is to be made as per the [ollowing schedule : —

(a) 25% (including the amount paid as regisiration deposit) as
initial deposit on allotment;

(b) 20% after six months;
(©) 25% after six months;
(d) 20% after next six months;

(e) 10% when required to take over possession.

43. The payment in respect of MIG, LIG and Janta Scheme is either
on cash down or own hire purchase basis. In case of allotment on hire
purchase basis, the applicants in MIG and LIG are required to pay 50%
of the cost of the flat (including the amount paid as registration deposit)
within one month from the date of issue of allotment-cum-demand
letter and the balance 509 in equal monthly instalments with usual in-
terest spread over a period of 7 years and 10 years respectively. In case
of Janta Group 30% of the cost of flat (including the amouat paid as
registration deposit) is required to be deposited within one month and
the balance in equal monthly instalments with usual interest spread over

a period of 15 years.

44. The Committee desired to know whether all the retired/retiring
persons who had applied, had been allotted flats and if not what was
the backlog. Ia reply, Vice-Chairman of DDA claimed in evidenco
that :

“If you seethe time gap between application and allotment, the
situation is not so hopeless. Actually, people are getting it
fairly fast though in the earlier schemes of large booking. We
are not able to cope with the demands.”
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45. The Committee wanted to know wh-ther it was a fact that §
percent quota of flats reserved for employces of DDA, had been dispen-
sed with and if so, whether DDA had formulated any alternative scheme
for constructions of houses exclusively for the staff employed in DDA.
In reply, Ministry of Works and Housing have intimated, in a Note,
that :

-

“Delhi Development Authority has allotted 1056 staff quarters of
various categories to its employces. A scheme for constructing
another 3000 houses to augment the staff quarters pool has been
formulated and the execution of the same will be taken up very
soon to bring the satisfaction ratio at par with the Central
Government employees. '

Besides the staff quarters, Delhi Development Authority
has also allotted 261 MIG houses, 225 LIG houses and 129
Janta type houses out of the 57 quota reserved for its staff. The
reservation was discontinued with effcct from 2nd January, 1979
on the basis of the reccmmendations of the Baveja Committce.
On persistent demand of thec DDA employees the Central
Government was requested on 24th April, 1980 to aHow reser-
vation to the extent of 3% of the, houses.for allotment to its
employces. Various unions of the DDA employees met the
Lt, Governor, Delhi, in 1981 and requested for the restora-
tion of 5% reservation .and accordingly the Government of
India was requested on 24 July, 1981, to restore - original 5%
reservation. The decision . of the Goaverament of India is still
awaited.

There is no separate scheme. to construct houses exclusi
vely for the staff employed in DDA.”

46. The Committee desire that the programme for construction of
houses shoutd be so planned as to reduce the gap between the application
for allotment and the handing over of possession, to the minimum. Thjs
should be specially so in the case of self-financing schemes and schemes
for retired/retiring government servants. '

F. Running of Delhi Lotteries

47. 'The Delhi Development Authority was nominated to run the
Delhi lotteries vide Ministry of Home Affairs letter No. 35/54/68-Delhi
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dated 17-4-69. The Lottery was started in 1969-70. The objective of
the Delhi lottery is to spend its net profits on the following Welfare
Schemes as approved by the Government of India :

1. Construction of cheap tenements for low income services
personnel.

2. Improvement of facilities in J. J. Colonies

3. Resetilement schemes in urban limits in Delhi under Master
Plan,

4. Setting up of community and social "welfare centres in new
colonies developed by the DDA.

5. Improvement of medical facilitics for general public.
6. Promotion of sports activities.

7. National Defence Funds, Bangladesh Relief Funds. Registra-
tion charges of lease deeds for allotment of plots to war-

widow.

48. Presently, D:lhi Lottery is floating two weekly schemes —
‘“Kamadhenu” and ‘‘Kalpataru™ besides Bumper Draws after an interval
of 2-3 months, Kamdhenu's first weekly draw was held in August, 1979,

49. The Ministry of Works and Housing have intimated that the
Tickets of Delhi Lotterics are printed after a thorough scrutiny, super-
vision and arrangement from the Thomson Press (India) Ltd. Before
the tickets are delivered to Delhi Lotteries these are checked by the press.
Necessary instructions are also issued to agents/scllers that they should
carefully check the printing and the numbering of tickets before these
are sold to general public. After the draw is held, the tickets getting
prizes over Rs. 1000/- are got verified from the press to ascertain that
the particular ticket was originally printed by them.

50. Since November, 1982, Delhi lotteries has announced weekly
draws. During 1982-83, Delhi lottery has floated/held 54 draws of
“Kamdhenu™ Weckly Lottery on every Thursday having a Bumper
Draw on 30-12-1982 and 25 draws of “K ilpataru” Fort-nightly scheme,
Price of ticket is Re. 1/-.

51. The value of prizes announced during 82-83 amounted. to
Rs. 524 lakhs, ‘

L]
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52. The draw is held in the presence of public under a bench of
two judges. The winning ticket numbers are drawn by lottery machine
and the result is announced on the spot by the judges and later on the
result is released by publishing it in the gazette from Delhi Lotteries, as
well as in the newspapers through advertising agencics.

53. In this connection, the Ministry of Works and Housing have
furnished the following particulars at the instance of the Committee :

(i) Under Kamadhenu Weekly Scheme, the draws were held on
every Thursday having its 137th draw on 1-4-82 the first during
82-83. And the draws of Kalpataru scheme were held fortni-
ghtly on every Tuesday having its 28th draw on 5-4-82 the
first during 82-83.

(ii) Face value of the tickets sold— Rs. 770,56 fakhs.

(iii) The value of prizes announced during 1982-83 amounts to
Rs. 524 lakhs.

(iv) 25% ond 237 commission is given to agents under Kamadhenu
and Kalpataru scheme respectively. In addition service charges
of 2 to 3% are given to stockists who sell the tickets of Delhi
Lottery out of Delhi. Moreover 3 to 10% bonus to agente/
scllers are given on prizes over Rs. 1000/-.

(v) Prizes disbursed ¢ Rs. 213.60 lakhs.

(vi) Revenue earned : Rs. 149.41 lakhs (tentatively) and is
kept in fixed deposit with the bank.

(vii) Expenditure incurred on running the Lotteries was as under :

Pay and Estt. of statl &-Officers Ras. 3,70,000.00
Honorarium Rs. 25,000.00
O.T A. Rs.  58,000.00

/ Rs. 4,53,000.00

o ———— et o aea e

53A. The Committeo wanted to know if running of Lotteries by the
DDA is covered by the functions assigned to the DDA by the Delhi
Development Act, 1957. In reply, ths Sscretary, Ministry of W 'rks and
Housing said in evicdnae:



17

“Steictly speaking, there is no provision in the Act of 1957 specifi-
cally authorising the DDA to run this lottery. If we take a
restricted view of the 1957 Act, Section 6 then does not cover
the lottery as it is run in the present shupe. If the lottery is run
for the puposes or objective which are connected with DDA’s
work only and not other things; that is, if it is to be runasa
measure of raising internal resources which so many organisa-
tions do and the money is utilised by the DDA for the set
objective then it -would be within the purview of Section 6 of the
Act.”

55. A representation of DDA pleaded in evidence that :

“When the question of running lotteries in Delhi came up, the
Department of Law and Justice, Government of India, gave an
advice that the Administrator of Delhi, Union Territory is not
empowered to run the lottery. The constitution under Article
73 only empowers the Administrator to authorise running of
the lottery in the Union Territory and not running the
lottery himgelf. This matter was again referred to the
Ministry after the Baweja Committee recommended that it
should be taken away from the D.D.A. Whereas the State
Governments can run the State Lotteries, in Delhi the Lt.
Governor can only empower the running of Lotteries. There-
fore, on 17 April, 1969, the Mitiistry of Home' Affairs' autho-
rised the D.D.A. to run the lottery."”

56. Asked in what capacity DDA was running the Lottery, the
witness said, ‘‘wc comsider ourselves as the agenit of Lt. Governor of
Delhi”. Disagreeing with this contention, a representative of the Delhi
Administration pointed out that :

“8b far as U. T. of Delhi Administration is concerned, we do not
exercise the powers of the State Government. It has powers
which are exercisable by the concerned Ministry ofthe Govern-
ment of India. In effect, thercfore, the DDA is acting as an
agent of the Central Government in running the lottery.”

57. The Committec desired to know why should the revenue
earned from the Delhi Lotteries be spent «n J. J Colonies or pramotion
of sports. In reply, the Secretary Ministry of Works & Housing
assured :

“These things were done in 1969-70 and we are reviewing it.”
* ° . : L.
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58. Asked whether Government do not agree in retrospect that the
body like DDA which was set up for planned development of Delhi,
should not be saddled with the responsibility to run a Lottery, a repre-
sentative of the Ministry of Works & Housing revealed :

“We have alrcady come to the conclusion that this should be
transferred from DDA and 1 will take it that this should be
transferred to the Tourism.”

59. Tte Committec are of the considercd view that the running of
Delhl Lotteries does not in any way aid the achievement of objectives
envisaged for the Delhi Development Authority and as such this burden
sh~uld not have been thrust upon the DDA. The Committee lcarnt
* durlng evidence that it has already been decided to trausfer the running
of the Delhi Lotteries from DDA. The Committee desire that the Delhi
Lotter es should be trasfered to Delhi Tourism Development Corporatien
of Delhi Administration as early as possible.

G. Management of Lease System

60. According to the Scheme of Large Scale Acquisition, Develop-
ment and Disposal of Land in Delhi, 1931, land can be disposed of by
the DDA only on the lcase hold basis and on transfer of land, 50%
unearned incrcase in the value of land is recovered.

61. Revenuc earned from lease during the last 10 years is shown
below :

Revenue realised in respect of Grouad Rent (¢'lots) under Nazul-If,
II C(a) inclading Housing Scheme & other Properties

Year Rs. (in lacs of rupees)
1972-73 3092
1973-74 21.47
1974-75 38.68
1975-76 46.91
1976-77 52.14
1977-78 53.19
1978-79 96.90
1979-80 103.18
1980-81 163.52
1981-82 177.51

1982-83 161.58
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During evidence, the Committee enquired whether the ques-

tion of abolition of lease system in Delbi had been under consideration
of Government and if so, what decision had been taken in this matter.
In reply, a representative of the Ministry of Works and Housing sub-
mitted the following facts :

(a)

b

©)

(d

63.

said ¢

In August, 1977, the Ministry of Works and Housing appointed
a Committee under the Chairmanship of the then Secretary.
In April, 1978, the Committee made their recommendation,
By and large they said that the leasehold system should conti-
nue in the public interest but with some of the major irritants
and restrictions removed, and have also made some other re-
commendations in regard to the administration of the lease.

In April, 1978, the then Housing Minister announced his in-
tention in Parliament to abolish the lease system.

However, in the same month viz. April, 1978, the then Finance
Minister expressed himself against the abolition in view of the
financial implication ;

In December, 1978, the Cubinet considered the matter and
deferred a decision and in March and June, 1980, the Housing '
Minister informed the Parliament as follows :

"4‘The question of conversion of leasehold land in Delhi into

free hold in the case of residential plots is under considera-
tion of Government for some time. Though, the then
Minister of Works and Housing was in favour of conver-
sion of leasc hold land into free hold in Delhi, the then
Finance Minister expressed himself against it mainly on
grounds of financial loss. In Decembcr, 1979, the Minis-
ter of Works and Housing placed the matter before the
Cabinet, but the Cabinet d:ferred consideration of the
matter. The matter is still under the cousideration of the
Government and the final decision wHl be taken at the
Cabinet level.”

Asked what was the cost of collection of lcase, the witness

“With regard to the collection ¢»st, they (DDA) were not able to
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give us specific figures because they did not maintain scparate
account for collection cost™.

64. The Committee note that the question of abolition of lease sys-
‘tem for residential land in Delhi has been under the consideration of
G.vernment for a Jong time. In December, 1979, the matter is stated
to have been placed before.tne Union Cabjnet wnich deferred considera-
tion of the matter. The Committec would.like Goverament to take final
decision in the matter without any further delay.

H. Provision. of Civic Amenities

65. Tne Ministry of Works and -Housing have intimated that Deve-
lopment plans arc prepared by the City Plapning Wing of DDA in accor-
danoe with ¢the Land Use Plans and norms prescribed in the Master
Plan for provision of various services and civic amenities. In these
plans generally adequate provisions are made for all civic amenities like;
schools "(Hr. Sec. Schools, Primary Schools & Nursery Schools), Dis-
pensaries, Marketing facilities, Post Offices, Telephonc Exchanges,
Police Stations, Banks etc. as per Master Plan norms by way of ear-
marking specific sites for these amenities.

66. While implementing these plans the DDA’s role, it has been
stated, is limited to development and disposal of land including utilisa-

tion of pockets carmarked for DDA’s own projects which cover the
following services.

1. Levelling.and dressing-of land
2. Coastruction of Roads and paths
3, Provision of storm water drains & culverts

4. Sewerage

8. Water supply including tubewells, overhead and underground
tanks, pumping installation etc.

6. Development of green areas
7. Rlectrification of the area including street lighting by DESU

8. Bevelopment of Shopping Centres and Ceonstruction of Cons
venient Shopping Centres.
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87. For other amenities such as, Schoofs, Dispensaries, Post
Offices, Banks, Telephone Exchanges, Police Stations, Community Halls,
Bus Queue Shelters, Bus Stands, Milk Booths, Electric Sub-stations etc.,
provisien is made in the development plans by way of carmarking speci-
fic arcas but the actual construstion and provision of these amenitics is
cacried out by the concerncd Departments. of the Government of India
and Delhii Administration. Munaicipal Corporation of Delhi etc. For
example ; all oursery and primary schools are built and run by the
M.C.D. while middte and Hr. Sec. Scbools are built and run by the
Education Department of Dzlbi Administration. Similarly, Hospitals
and Dispensasies, Police Statioms, Telephone Exchanges etc. arc
built and rua by-the respeclivc ‘Departments ‘of ‘Dethi Administration
and Central Government as per provisions upder their own plan
schemes.

It has been pemtod out ina memorsadum, that DPA far from
beinp.a Planning Awthority, transformed itseif into a rcal estate dove-
lopment agency with-a-shift from Plan: monitoring to land development
and then started looking into small details of the Plan. It has been
added that : “The position -became so bad  that even in the matter of
water supply, -elcotrioity, disposal of .sewerage ctc. DDA was never
able to coordinate its own Jand-development plans with the plans of the
electricity undemg ‘water supply and sewerage undertaking etc. in
the matter of extension of services. This ‘is true of other services such
as transport, telephones, etc. Large areas developed by DDA are still
unserviced by mains. sewerage or water supply.” Mention has been
made in this connection of the whole of East Delhi, trans yamuna area,
whole of Shahdara, whole of Pritampura, Paschimpuri, Bodclla, Shali-
mar and till very recently Janakpuri where the land development of
DDA went far ahead of any programmes of MCD and other ageacies.

68. Referring to the inadequacy of Civic Amenities in Resettle-
ment of Colonies built by DDA, an ex-Vice Chairman of DDA stated
during evidence that :

“They say, they have developed resettlement colonies where lakhs
of persons have been accommodated and they have entered
this as an achievement in the report published. But I am sorry
to say that the development which has been done in resettle-
ment-colonies-is a skelcton development. [t is mota develop-
ment in the real semse. 1t was ‘not possiblz to develop those
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particular patches of land becaus= they are far away. The ser-
vice facility of wuter supply and scwerage would not be ex-
tended to those placos. So, thcy just develop in a sketchy
mananer providing some land, laying some roads and carving
out somec lands to build their own houses. These rescttlement
colonies are now a type of slum and I apprehend as one of
the eminent town planner has said, that these resettlement
colonies are bound to generage worst slums. A time will come
when these persons will have to be shifted from that place to
somewhere clse. as a measure of improvement of the town or
improvement of the atmospheric condition and so on. So,
these resettlement colonies, as he rightly said, are a type of
transit camps.”

69. The Committee wanted to know that after a residential or
commercial complex is built and developed by the DDA, why is the
maintenance of civic amenities not done by the ¢ivic bodies in Delhi
instead of DDA. In reply, Vice-Chairman of D.D.A. agreed that :

““Once a colony in a city area is completed, the services are trans-
ferred to the civic body. The civic body evaluates the state
of construction of work etc. and demands, whercver necessary,
deficiency charges, or appropriation - and thereafter the res-
ponsibility is of the civic body... ..

There is no dispute about the principle that the civic manage-
ment should do the maintenance.”

70. A representive of the Ministry of Works and Housing revealed
that: '

“There is a Committee headed by the Chicf Secretary, of which 1
am a Membcr, and the Sccretary L&D, Joint Secretary tFinance)
is also a Membeér, and the consensus ‘of the Committee is that
the maintenance of the re-settlement colonics should be trans-
ferred to the local bodies. We arc trying to work out what
the costs will bc, what are the norms. for maintenance and
from where these resources will be found. We haye not yet )
taken a decision. The Committee will be submitting its report
in the next few wecks, about the resettled  colonies...There are
other places likc Nehru Place, district Centres, and other com-
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plexes, parks and so on about which no decision has yet been
taken.”

71. The Committee stress the need for close co-ordination between
the DDA and other authorities respounsible for providing civic amenities
in the colonfes being developed by DDA such as provision of water
supply, electricity, sewerage, telephone and postal facilities and provision
of transport services and building of bus stops and shelters etc., in the
absence of which the holders of plots and flats are suffering considerable
difficulties. Some of the residential plots allotted by the DD \ in outlying
areas are not being built up precisely for lack of these facilitfes.

72. The Committee feel that DDA should not fritter away its
energles in maintaining civic services in the residential colonies, housing
clustrs and commercial and industrial comploxes built up by them aad
recommend that these services should be transferrcd to the civic authori-
ties concerned, soon after the area development Is completed and posses-
sion handed over to the allottees The Committee would like the D D.A.
to apply itself to this question and in consultation with the civic authori-
ties devise ways and means of divesting itself of this activity.

I. Quality Control

73. The Ministry of Works and Housing have intimated that in
addition to the normal quality control measures to be taken by the field
staff, a separate organisation for carrying out an independent check on
the quality of works was set up duiing May, 1977 under the control of
the Engineer Member, DDA with one BExecutive Engineer (Civil), In
August, 1982 a Quality Control Cell under a Chief Engincer was sct up.
Since its inception the cell has so far inspected 125 works at random and
all conveivable irregularities have been reported. Observation memo-
randa have been sent to concerned field units for further follow up action
and copies of the reports have been submitted to the Vice Chairman so
that vigilance action could be intimated in serious cases. The Ministry
has also reported that :—

““The experience of this cell so far, had been that proper response
from field units in complying with the « bservation of this Cell
is lacking and in many cases even preliminary reports from the
ficld units have not been received. Such a situation will not be
helpful in attaining desired level of quality of constructiop.”
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74. The Ministry have reported that the following collapses of
DDA flats have occurred recently :—

(i) Colapse of portion of a.bleck of. flats at ‘‘Mayur Vihar” in
August, 1982,

(i) Collapse of portion of building at “Greater Kailash™ in
November, 1982.

@Gii) Collapse of a wall of two dwelling units at “Avantika’ near
Mangolpuri in December, 1982,

(iv) Collapse of three storeys of a portion of a block of four
storyed flats at “Vikaspuri” in December, 1982,

75. According to reports published in newspapersthe Lt. Gover-
nor's Committce recently is understood to have recently reported that
“ever 500. houses constructed by Dethi Development - Authority in recent
years in different rosidentiul colonies. are ‘‘notstructuraily sound’ and
that the quality of anoether 35000 afso built by it is ‘“‘very poor”. Siace
that Committee fclt that the streagthening - measures had to be.taken.in
almost all the houses, and special attention: had to be given te the above
mentioned exceptionally poor quality work, it recommended that 160
Dijvisions should be set up in place of 53 Divisions for constructéon anrd
maintenance jobs. Further, no Divisions should be given work more
thaa: Rs. 1.65 to.Rs. 2 crores per annus-to handle.

76. The Committee is understand to have also pointed that there
is & lot of difference ‘botween an initially constructed sound building and
a building that is strengthened. It says: It is not possiblc to obtain
the structural strength.and durability in.these. houses whioch they would
have got if the initial construetien was sound. If the strengthuning
measures suggested by the Commitice art sincercly exccuted, the houscs
will get back reasonable structurad-safety and durubility. It isy thercforce,
absolutely essential that the stréngthening. measure should be exccuied
fully with:ektreme:care.”

77. It has been stated in a memorandum submitted to the Com-
mitéee by an ex:Vice-Chairman'of DDA that quality. of construction of
DDA is bad beyond permissible lmits. According to:hind it is doubtful
whiether any other déveloprient agency iir Indié constructs such poor
quality of liousiy. He said “timlevel of cosruptien in DDA in my
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experience, is much higher than in any other public works departm :nt of
any state, quality control almost non-existent and a check over corrupt
engineers virtually nil.” It has been added that “unless there is a whole-
sale removal of corrupt officials in the organisation one sees very little

future for its engineering wing.”

In another memorandum it has been stated that : —

“Normally the construction work has to be taken up simultaneously
for all the items i.e. structure, sanitary fittings, water supply,
sewcrage etc. Invariably thesc details are not available and
they are supplied at a stage” when the structures are complete,
they have to be punctured to accommodate these facilities i.e.
the roof column, beams, walls etc. This weakens the structure
in two ways. Firstly the strength of the structure
which is punctured is reduced Secondly indiscriminate ham-
mering required to puncture the structure makes it weak for
obvious reasons. This again affects the structure in two ways,

. Firstly it makes the structure weak, Secondly it creates a big
patchwork resulting into seepage ctc.

Only if the complete drawing and other details could be supplied in
advance all this damage to the structure would be saved and
also make the construction look beautiful and functional.”

78. Reacting to r::ports of poor quality of flats constructed by
DDA and the views expressed by non-officials, Vice-Chairman of DDA
claimed in evidence :—

“I must begin by saying that my experience of this organisation
(DDA) is limited, but [ submit that it has created stadia of
important complexity and detail, which have been very rightly
confirmed by national and inter-national experts. Therefore to
say that DDA has no engineering skill is not only uncharitable,
but it is also untrue.”

79. The witness, however, conceded that :—

“In its housing and construction activity it is correct that certain
defects were noticed after the house collapss to which a
reference was made earlier. You must judge us by the lessons
we have taken from that.”

80. Explaining the action taken by DDA when DDA flats collap-
sed, the witness said :—

“On the day the incident, occured, the Chief Engineer, Quality
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-Control, took samples, sealed them and sent to the laboratory.

Next morning we immediately appointed a Committee of
Experts from outside to examine the building, sec the drawings,
tufk to the various persons and come to a correct conclusion.
Subsequently, some more unfortunate ‘ncidents occurad, we
appointed another Committee with wide-ranging terms of
reference. We have tried to investigate as to why the things
have gone wrong.”

8). Asked what stcps have been taken as a result of these investi-
gations into house collapscs, the witness said :—

““We discovered that the cement quality could be one of the reasons
We immediately took steps in . that respect and the quantity of
cement in each bag has improved. Wc have introduced an
Inspection Book at each of the works. 'We have re-organised
the Bngineering Department by reducing the work-load of each
individual but by increasing the responsibility for better super-
vision and output. 1f the fault is relatable to the contractor,
instructed are that his payment should be stopped immediately.
I am glad that over the last few months, we have received
encouraging results, and the quality of houses is decidely
better.”

82. The Committee wanted to know the number of cases where

. disciplinary action was taxen apainst DDA Engincers -on the basis of

inspections of works carried out during the last 5 years. In reply, a
representative of the DDA stated :—

“395 works were inspected between May, 1977 to August, 1982,
As a result of the inspection, disciplinary action -was initiated
against 3 Executive Engincers, 4 Assistant Engineers, 4 Junior
Enginoers, and recordable warnings were dssued to AEs and
JEs and action for rectification -of defocts -ctc. érom the con-
tPactors was taken.”

83. The Committee pointed out that Chief Engineer, Additional
Engincer and the Superintending Engineer seem to have gone scot free.
Asked if these officers were not responsible for ensuring quality of works
under their charge, the witness pleaded that ‘‘the most direct responsi-
bility is of the person who is all the time at the work site.” He added
that “it is not specifically laid down' that these officers are directly
respoangsible for ensuring quality. ’
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84. In order to see whether the quality of DDA flats had in fact
improved, the Committee visited the Samyukt Nirmata at Munirka on
7 January, 1984 and at its instance 7 samples of mortar and plaster were
taken from flat Nos. 139, 204, 215, 231 and 232. These were sent by
DDA for Chemical analysis. *

85. At the mstance of the Committes, a second set of 7 samples of
mortas and plaster from the aforesaid Flats were collected afresh on
8.3.84 and again sent for chemical analysis.

86. The results of the Chemical Analysis are reported to be as
under :—

Sl. Description Result of Results eof Remarls
No. first set second set
collected collected
on 7.1.1984 on 8.3.1984

1 2 3 4 S
1. Coment mortar 1:6 1:80PC 1:30RC Resita fall
(1 cement : 6 fine —_— within the tole-
sand) plaster from 1:65PPC 1:6 PPC ranee lindit.
Fim No. 204
2. Cement mortar 1:6 1:8 16 -do-
Flat No. 215 = =  —~—e—— —_——
1:6.5 1:5.5
3, Cementmortar1:6 1:6 1:6.5
Flat No. 139 -
1:4:5 1:48
4. Cementmortar1:6 1:7.5 1:6 -do-
Flat No. 231 —————— e———
1:6 1:4.5
5, Cementmortar1:4 1-9 1:8 Samples fails on
(1 cemént : 4 sand) -~ both occasions,
Flat No. 215 1:7 1:6 A

(This is the specified
tatio a8 verified: from
" the stfuctural draw-
ing and measurement

book).
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1 2 3 4 5

6. Cementmortar1:4 1:6 1:8 Samples passes
(1 cement : 4 coarse on first occasion
sand) 1:4.5 1:6 but fails on
Flat Nog.232. second occasion.

7. ‘Cement mortar 1:8 1:7 Results fall with-
1:2:9( cement: 2 —-_—— in the tolerance
lime: 9 fine sand) Flat 1:6.5 1:55 limits on both

No. 231 (This is the
stipulated  ratio as
verified from the

structural  drawing

and the measurement
look)

occasions.

Note : The figure above the horizontal line indicates the resulte
with OPC and the figure below the horizontal line the
Jesults with P.P.C.

87. In this connection, DDA have intimated that according to the

report dated 4.11.1969 of a Technical Committce headed by the Chief
Technical Examiner, C.V.C. and attended by the representatives of the
National Test House, N.B.O., M.E.S,, C.B.1., Railway Board, C.P.W.D.
and C.R.B.1. the margin of error on chemical analysis can be up to 20-
25%. This error may occur, inter-alia, for the following reasons :—

J.  Error in isolating the full quantity of cement in a sample.

Variations in weight of ccment in a bag.

Variatioa in chremical composition of cement used.

Inadequate mixing of mortar.

2.
3
4. Error in assessing bulk densities of components.
5
6

Error due to inadequate number of samples.

88. Thus if the actual ratio adopted at site is 1 : x, allowing for the
above margin of error, the chemical analysis may show 0.75: x: 1.33 x.
Hence the figure for aggregate is to be multiplied by 1.33 to ascertain
whether the results fall within the permissible variation or not.
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89. The Committee wanted to know whether thcre is any Gurantee _
pcrwd for DDA flats. In reply, the Vice-Chairman, DDA said that :

“DDA is responsible for structural defects whenever they are
pointed out by allottees. For other minor defects DDA is
rcsponsible only if these are pointed out within a period of
6 months.”

90, It is unfortunate that it was not uotil 1982 when a series of
collapses took place that the DDA awoke to seriously consider the ques-
tion of quality control in regard to their building activity. A Quality
Control Cell under a Chief Engineer was then created and systematic
inspections were carried out which have thrown up a disconcerting report
in regard to the ‘quality of the buildings constructed by the DDA.
According to the report of the committee appointed by the Lt. Governor
of Delbi recently, over 5000 houses constructed by DDA iu recent years
“‘are not stractorally sound” and the quality of another 5000 is “very
poor”’. Suggesting extreme care in undertaking strengthening measares
being taken in aimost all the houses, that committee has pointed out that
“‘it is not possible to obtain the structural strength and durability in
these houses which they would have got if the Ilanitial construction was
sound.’’ The Vice Chairman of DDA during his evidence pleaded that
the Committee should judge the DDA ‘‘by the lessons we have taken
from that (honse collapses)’ and assured the Committee that after the
events in 1982, as a result of the measures taken since then *‘over the
last few months we have received encouraging result and the quality of
houses constructed is slightly better.” The Committee wonld like serious
attention beiog paid to the quality of constraction of the houses being
built by the DDA. There should be a system of regular inspection of the
houses during construction as well as after the completion of work and
the quality control authorities should be authorised to stop constraction
or demolish the completed work in case the work was found to be sab-
standard. The Committee farther recommend that there should be
independent technical examination of DDA works as in the case of those
of CP.W.D. or the quality control wing should be Independent of
DDA,

91. The Committee note that out of 7 samples of mortar and
plaster lifted on two occasions from a few flats in one of the clusters set
up by the DDA at the instance of the Committee, one of the samples
failed on both occasions, one sample passcd on first occasion but failed on
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sécond occasion and thie remaining § samplcs also have been deemed to
have been passed after allowiig a margin of error upto 20
to 25 per cent. This throws up an extremely dismal picture of the
thllty of construction of the flats by the DDA. The Committee would
Iike the DDA to make a thorough investigation 1u regard to the quality
of construction of these houses and fix responsibility for sub-standard
work. The Committee would also recommend that the houses in respeet
of which samples were found to be sub-standard should be immediately
replastered according to prescribed specifications under Intimation to
the Committce.

BANSI LAL,
Naw Dauul ; Cheirmtan,
May 7, 1984 Evtiwate s Commitre.

Vaisakha 17, 1906(S)




APPENDIX

Summary of Gbeeryations/Recemmendations

Sl

No.

Para No.
of Report

Recommendations/Observations

2

3

6

The Cammittce regret that though the
exercise to prepare the Second Master
Plan for Delbi covering the period 1982-2000
AD commenved as far back as 1977,
it has yet to take shape. They would like
comoerted steps being taken by the DDA
and aH other authorities concerned to
complete the task so that a blue print for
the Scosnd Master Plan for Delhi is avail-
uble by the znd of 1984,

The Commitiee note that out of a total
area of 64,700 acres of Jand to be developed in
Delhi, the area earmarked for development by
DDA was 40,860 acre, comprising 22,330 acres
for residential purposes, 2,700 acies for indus-
trinl purposes and 8,600 acres and 7,230 acres
for commercial ead horticulture purposes
respectively. The Committee were informed
that the DDA’s achievement in regard to the
development of land assigned to it has been 75
percent in thecase of land for residential
purposes and 50 per cent of that earmarked
for industrial purposes. The achievement in
regard to the development of land for horticul-
tarc and commercial purposes have not been
indicated to the Commitiee. The Committee
underline the nced for accelerated development
of fand for residentia’ purposes to at least to

3
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3

13

14

15

16

some extent, mitigate the problem of shortage
of housing in the Cupital which has caused
phenomenal rise in rents for residential
accommodation.

The Committee would also like the Minis-
try of Works and Housing, the Delhi ! Adminis-
tration and the DDA to make concerted
approach to tackle the housing shortage in
Delhi which has assumed gigantic proportions,
and acquire ard develop more land for residen-
tial purposes.

The Committes find that out of a total of
25,000 acres of land to be developed for horti-
culture purposes by different agencies in Delhi
including the DDA, only 7,109 acres have been
developed 8o far, The Committee would like
the Ministry to see that the programme fir
development of land for horticultural purposes,
on which depends the health and environment
of the inhabitants of the Capital, is accelerated
and completed early.

The Committee also find that as much as
6,194 acres of Ja-d is under “‘stay orders” issued
by Courts. and therefore no development is
possible in respect of this land. The Commit-
tee would like the Ministy of Works & Housing.
to pay special attention to getting the stay
.vacated wherever possible. h

The Committee are informed that the size
of alternative plot being offered to land owners
whose land is acquired by the DDA is «0 per-
cent of the land acquired, subject to the
maximum of 250 sq. yds. and the minimum of

. 125.8q. yards. The -Committee feel—strongly

that the alternative plot offered should be

adequate in size fo meet the minimum needs
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2 3

of the land owners whose land is acquired.
They would accordingly like the Ministry to
consider a suitable upward revision of the
maximum and minimum size of the alternative
plot allotted to land holders.

17 The Committee would also like the
Ministry to issue instiuctions for speedjer
disposal of applications for allotment of alter-

- native plots and payment of compensation to
the land owners whose land is acquired.

31 & The cost of construction of dwelling units
32 for the backlog and incremental population of
Delhi aggregating 80 lakhs by 2001 AD has been
estimated to be around Rs. 12,000 crores, For
6th Plan the pro-rata requirements is estimat-
ed as Rs. 2,500 crores. As against this the 6th
Plan had provided a sum of Rs, 150 crores
only for Housing. The total outlay proposed
for urban devélopment sector of the 6th Five
Year Plan for Delhi is Rs. 124 crores only.
DDA has therefore been called upon to gear
- itself to meet the Demand only to the extent
of 40,000 dwélling units annually. The Com-
mittee considér that the target of making
‘available 40,000 dwelling units annually is too
small to make a dent'in the housing problem
in the Capital.

The Committee are informed that a work-
ing group in the Ministry of Works & Housing
has recently considered the question of utilis-
ing the technical and financial resources
of private colonisers in the programme for
housing in Delhi. The guidelines issued as a
result thereof ate being processed. The Com-
mittee consider that, keeping in view the re-
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source constraints limiting the performance
by public agencies, the financial, technical and
organisational resources in the private sector
for building houses may be utilised and suit-
able schemes of housing farmed out to reput-
ed colonisers.

The Committee are of the firm view that
Delhi Development Atuthority has been burden-
ed with a variety of functions so much so that
it has lost its direction and sense of priorities.
It has also become unwieldy in size posing
problems of management and administration.

The Committee, thercfore, feel that a
fiesh look is necessary on the role and func-
tions at present being discharged by the DDA.
They are of the opinion that some of the func-
tions such as housing and slum improvement/
clearance could conveniently and bencficially
be taken away from the DDA and entrusted
to separate bodies. In this context the Com-
mittee would suggest the setting up of a
Housing Board and a Slum Improvement/
Clearance Board for Delhi on the pattern of
those existing in Bombay to take over from
the DDA the respe:tive functions. The Com-
mittee would like the Ministry of Works &
Housing to seriously consider this matter and
inform the Committee of the decision taken.

The Committee are informed that out of
424 Cooperative Societies, to whom land was
allotted by DDA, only 271 Socicties have been
actually given possession of the land allotted
to them. The remaining socicties have not
been given possession of land on account of
encroachment over the land and also becausc,
as pointed out by the Vice Chairman, DDA
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acquisition procedure takes a very long time.”
The Committee are unhappy at this situation.
They would like to be informed as to how
fand was allotted to the Cooperative Societies
when it was not actually in the possession of
the DDA. The Committee would also like
to know whether the societies which have
not been given the possession of land
allotted to them have actually paid the
cost of land to the DDA. If that be the case,
it is only reasonible that the DDA should
pay to the Societies adequate interest thereon
until the possession of lan is handed over to
them. In any case, they would like the DDA
to give possession to the Socicties of the land
allotted to them without undue delay or allot
and make available to them alterna-
tive sites.

The Committee desire that the programme
for construction of houses should be so plan-
ned as to reduce the gap between the applica-
tion for allotment and the handing over of
possession, to the minimum. This should be
specially so in the case of self-financing
schemes and schemes for retired/retiring
Bovernment servants.

The Committee are of the considered view
that the running of Delhi Lotteries does not in
any way aid the achievement of objectives envi-
saged for the Delhi Development Authority
and as such this burden should not have been
thrust upon the DDA. The Committee learnt
during evidence that it has alrcady been de-
cided to transfer the running of the Dclhi Lot
teries from DDA. The Committee desire that
the Delhi Lotteries should be transferred to
Delhi Tourism Development Corporation of
Delhi. Administration as early as possible.
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The Committee note that the question of
abolition of lease system for residential land
in Delhi has been under the consideration of
Government for a long time In December,
1979, the matter is stated to have been placed
before the Union Cabinet which deferred con-
sideration of the matter. The Committee
would like Government to take final decision
in the matter without any further delay.

Th_e Co&unittee stress the need for close
co-ordination between the DDA and other au-
thorities responsible for providing civic ame-
nities in the colonies being developed by DDA
such as provision of water supply, electricity,
sewerage, telephone and postal facilities and
provision of transport scrvices and building of
bus stops and shelters ctc., in the absence of
which the holders of plots and flats are suffer-
ing considerable difficulties. Some of the
residential plots allotted by the DDA in out-
lyirig areas are not being build up precisely for
lack of these facilities.

The Committee feel that DDA should not
fritter away its energies in maintaining civic
services in the residential colonies, housing
clusers and commercial and industrial com-
-plexes built up by them and recommend that
these services should be transferred to the
civic authorities concerned, soon after the area
development is completed and possession hand-
ed over to the allottees. The Committee
would like the DDA to apply itself to this
question and in consultation with the civic
authorities devisc ways and means of divest-
ing itself of this activity.
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90

It is unfortunate that it was not until 1982
when a series of collapseé_ took place that the
DDA awoke to scriously consider the question
of quality control in regard to their building
activity. A Quality Control Cell under a Chief
Engineer was then created and systematic in-
spections were carried out which have thrown
up a disconcerting report in regard to the
quality of the buildings constructed by the
DDA. According to the report of the com-
mittee appointed by the Lt. Governor of Delhi
recently, over 5000  houses constructed by
DDA in recent years ‘‘are not structurally
sound” and the quality of another 5000 is
‘“very poor”. Sugpesting extreme care in
undertaking strengthening measures  being
taken in almost all the houses, that Committee
has pointed out that “it is not possible to
obtain the structural strength and durability
in these houses which they would have got if
the initial construction was sound.” The

.Vice Chairman of DDA during his evidence

pleaded that the Committee should judge the
DDA “by the lessons we have taken from
that (house collanses)” ‘and assured the Com-
mittee that after the events in 1982, as a result
of the measures taken since then, “over the
last few months we have received encourag-
ing result and the quality of houses constructed
is slightly better.”” The Committee would like
serious attention being paid to the quality of
construction of the houses being built by the
DDA. There should be a system of regular
inspection of the houses during construction
as well as after the completion of work and
the quality control authorities should be autho-
rised to stop construction or demolish the com-
pleted work in case the work was found to be
sub-standard. The Committee further recom-




mend that there should be independent techni-
cal examination of DDA works as in the case
of those of C.P.W.D. or the quality control
wing should be independent of DDA.

91 The Committes note that out of 7 samples
of mortar and plaster lifted on two occasions
from a few flats in one of the clusters set up
by the DDA at the instance of the Committee,
one of the samp'es failed on both occasions,
one sample passed on first occasion but failed
-on gecond -occasion and the remaining S
semples alno have been deemed to have passed
after allowing a margin of error upto 20 to 25
per cent. .This throws up an extremely dismal
picture of the .quality ‘of construction of the
-flats by the DDA. The Committee would like
the DDA to make a thorough investigation in
regard to the quality of construction of these
houses and fix responsibility for sub-standard
work. The Committee would also recommend
that the houses in regpect of which samples
were found to be sub standard should be im-
modiately . replastered according to pres-
cribed . specifications ander intimation to the
Comnmittee,

Akashdesp Printers, 20 Darya Ganj, New Delhi-110002.



LIST OF AUTHORISED AGENTS FOR THE SALE OF
LOK SABHA SECRETARIAT PUBLICATIONS

"

SL. Name of Agents Sl Name of Agents
No. No.
BIHAR 9. Subscribers Subscription

1. M/s. Crown Book Depot,
Upper Bazar,
Ranchi (Bihar).

GUJARAT

2. The New Order Book
Company, Ellis Bridge,
Ahmedabad-6.

MADHYA PRADESH

3. Modern Book House,
Shiv Vilas Palace,
Indore City.

MAHARASHTRA

4. M/s. Sunderdas Gianchand,
601, Girgaum Road,
near Princess Street,
Bombay-2.

5. The International Book Service,
Decan Gymkhana,
Poona-4.

6. The Current Book House,
‘Maruti Lane, Raghunath
Dadaji Street,
Bombay-1.

7. M/s. Usha Book Depot,

Law Book Seller and
Publishers’ Agents Government
Publications,

585, China Bazar,
Khan House,
Bombay-2.

8. M & J Services, Publishers,
Representative Accounts &
Law Book Seller,

Mohan Kunj, Ground Floor,
68, Jyotiba Fuele Road,
WNalgaum-Dadar, Bombay-14

Services India,
21, Raghunath Dadaji St.,
2nd Floor, Bombay-1.

TAMIL NADU

10. The Manager, M.M. Sub-
scription Agencies,
No. 2, 1st Lay Out Sivananda
Colony, Coimbatore-641012.

UTTAR PRADESH

11. Law Publishers,
Sardar Patel Marg,
P.B. No. 77,
Allahabad-U.P.

WEST BENGAL

12. Mrs. Manimala, Buys & Selis,
123, Bow Bazar Street,
Calcutta-12.

DELHI

13. Jain Book Agency,
Connaught Place,
New Delhi.

J.M. Jain & Brother,
Mori Gate, Delhi.

Oxford Book & Stationery
Company, Scindia House,
Connaught Place,

New Delhi-1.

Bookwell,

4, Sant Nirankari Colony,
Kingsway Camp,

Delhi-9.

The Central News Agency,
23/90, Connaught Place,
New Delhi.

M/s. Rajendra Book Agency,
IV-D-59, 1V-D-50, Lajpat
Nagar, Old Double Storey,
New Delhi-110024,

M/s. Ashoka Book Agency,
BH-82, Poorvi Shalimar Bagl
Delhi-110033.

20. Venus Enterprises,
B-2/85, Phase-II,
Ashok Vihar.
Delhi.

14,

15,

16.

17.

18.

19.
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